
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD. 

O.A. 1521/93 	
ot. of Decision 	2.2.94. 

Srnt. M.Devi 	
.. Applicant. 

Us 

Union of India, reP. by the 
Secretary to Government, 
Ministry of Finance, 

/ 	
Department of Economic Affairs, 
New Delhi. 

The General Managers 
Security Printing Press, 
Mint compound, 
sa ifabad, 
-1vr1crahad. 
The pay and Accounts Officer, 
Pay & Accounting Unit, 
Security Printing Press, 
potcomonnnd_ - 

Counsel for the Applicant 	I 	 fl' flncIuC4 

Counsel for the Respondents 
Mr. U.Bhirnnfl, Addl.CGSC. 

CUR AM 

THE HON 'BLE SHR I T. CHANDRA5EKHARA REDDY 	
MEMBER (JUDL.) 

THE HONBLE SHRIR. RANGARAJAN 	
MEMBER (ADMN.) 

* 
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To 
The Secetary to Government, Union of India, 
Ministry of Finance, Dept.of Economic Aft ajxs1  
New teihi. 	 -. 

The General Manager, Security Printing Press, 
Mint Compound, Saifabad, Ifyderabad. 

H 3. The Pay and Accounts Officer, Pay & Accountinç Unit, 
'Security Printing Press, Mint Coirçound, Hyderabad-4. 
One copy to tlr.N.Ratniamohan Itao, Sa, Advocate, CAT.Hyd. 
One copy to Mr.v.Bhimanna, Addl.CXoC.CAT.Hyd. 
One copy to Library, ChT.Hyd. 
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In 

0 

lir. V. BhiIflaflfl8 standing counsel for the raspondent5 is, 

that payment of reli&f on pbflsiofl is a. comP3nsatiort for a 

hj.gher cost of living, and as th 
applicant is an employee 

4 	- 

and is beinQ paid d9apfl 	r9li 
	on pay2  that she cannOt 

have the benefit of the r81i for dearness rel4f on 

But Mr. U. BhimannS is not able to support 
her pension. 

his agu
mefltS by any statutory ule, circular or 

On the other hand1 
 this Bench in BA No. 1116/93 and OA 

No. 1117/93 
 hadtakEn the view that the relief on pension 

cannot be denied ;o a person, appointed on 
compassionate 

nchtaft! relying on the decision{0f 
grounds. This Be  

	

-- 	 -- 	

aQ  a m8tor of 
which 

 fact, in similar 	
casaLwere decided 8Ently 
	this 

had 
t..,nrh / followed 	the deciSl 	

of Madras and ErnakUlam 

Banch 	
—>50 in view of 

this Position/it will be just and 
er,uitable to extend 

	

- 	-n 	 ifl 
BA No. 1116/93 and 	- 

DA No. 1117/93 to the applicant herein also, as the applicant 

footing 

herein stands on 	similar L in all rQ5PBtS to the applicar 

in BA 1116/9J aflo iiuI/u• 

directed to pay relief on family pension to the applicant 

with effect from 1.12.1992. 

6. 	
CA is allowed acordingtY. No Costs. 

- 

Court Officer 
Central Administrative Tribun& 

Ryderabad Bench 
Hvderabad 
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9  

.10th January, 1993 and 2nd february, 1994, '2 the Central 
Adaig4stranv, Tribunal,Hydsrabed leash at Mydnabad in 046 
N's. 1631 of 1993, 8 of 1994 and 10 eS 199$ and OlAb N90621 
02 1993 sssinmtively) ., 

Is 	Untsn of India, repo by the Secretary to Gait.0 
Ministry of Finance,, Depaitnent of Zisnesis Attain, 
New 
The General Manner, 
Security Printing Press. flue Ceuspetatd, 
Sstitabad Myt4. 

The Pay Ii Acceunts Officer, 
Pay & Acesunting Unit, 
Security PrintS ng Pressi, Mint Cnp.und, 
Saifabad, Mydorabad. 

.1* • .Appellants, 
á7srsugis 

to 	Sat. Be Prabba'vathj 
(Applicant in CA. N..1631/93) 
sat. V. Habeah*ari 
(Applicant in CA fl6:$/94) 
sate Me DeVii 
(Appl&cant in OA 1621/93) 

so 	Sat. 0. letlakabsi . 
(Applicant in O.A.10/94) 
AU the ab.Ve few respsndents an inking 

in Security Printing Press, Mint Ceapeund, Saitabad, 
Myderabad oo fOO 004. 	 ...e,ke*p.ntents. 

MCfl!BLE flitS. .JUSUCS SJJATA V. MA$ORAR 
UaI'BLE nit# ausnc& No JAGANNADK&RAO 

hr the Appellants $ 	Mr. N.M. Gsnaai, seài.r Advecate 
(Mr. LP. flahajan, Macate with hi.) 

The Appeals ab.veeaentisned being called on for hearing 
-------------------------- hafa..s •k& - 	- - - 	. 	. 	- 

perusing the recerd and bearing ceunsel for the Appellants 

herein, the reapendenta net appearing tbepgb serial and the 
. .. .2. .. .. 

0 
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/4I 	
IT 

appsüa being át tst tSi/biItjM sFt!t s 	gjnst the 

IU ,55 sntet5. THIS CWRT p019 PASS the j
sflning OIWER$ 

nfl, stjbj•fl tt5t at tese appeal5 is ccv eret by the 
ntis of the &ecisl5" sf tbiq csutt in ni.n of

WMAILm Vs. 

V sutfl VS 	0$ 	repertè n 199) 	C 320 

e 	v 	ppe $ are 	awed tccsrtifltY' 

MW tICS CWRT DOTh FURTHER onoEft that this ODgR be 

punstu
t Sate .xssutSsA by all csacerflS4 

alll sbsstflt eat carrie  

C'IMESS the it.*'blS fla. Marsh ein AntS. chief Justics 

of ISist 
 at t)fl SupreMe osurt. isv Delhis datet this the 

	

l7tbtty5fMS1t1 1999. 	 • 

A. 
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Ic 
U:ci.x. & 

I 

Assistant Regist, tJ'!dt.; IN T:E i.I.!::F OOUpa 	lift':; 	acpLiJ1t._,lft4 CIYIL APPEp: JlIRisDIcrr,-., P&YLL_g NcjJg74-.l1 707 :?26 . SUrname Cannot India 

.360664 
t • 

Versus 

	

& Ors. 	

Respondent (s) 
- 	. 

-. 

The subject matter of these appeJ5 1 
covered by the ratlo of te 

-I 
 decision of this Court In Union of India' lie . . - 	 - (Id95r scc 32. 	The 

" 
Clvii AppeaM are allowed acuordingly. 

 

	

.. 	

...................J. 
.;G 	

( SnJfla 7. $*Iobgr ) 

(M. JagasRadha Rao) New Delhi, 
Augu 	17, 1999 

- 



O.A. 1621/93 

'I  

Ut. of Oecisiofl : 2.2.94 

ORDER 

As per Hon'ble Shri'T.Cbafldras8t<' 	Reddy, mernber(Judl.) 

This is an application filed undersectiOfl ig 

Arts.. to_direFt the 

re5p0ndt5 to pay the relief on family pension and also 

.-1oPnn the said family pension. 

2. 

	

	To adjudicate this flA 
9 

 the facts ng9RZCe&sary 

brief, are as followS— 

one 

is 	
The applicant's husband uasLSrx M. Shantcer 

', 	t.'as working asfrachine Mind 	
- U in Security printing -- 

Press Hyderabad. The said M. Shankar olea ut. 	----- - 

in service. The applicant who is the widow of the said 

Shankar was sanctioned an amount of Rs. EBB towards family 

pension for the first 7 years tnac a 	 -. - 

and Re. 375/— thereafter. 

4 	
while so, on compassionate grounds the applicant 

WOO i-,11.9D in the vr ---  - 	 - 

same department. The respondents have denied the payment 

of relief On pension with effect from tha...date of her 

appointment as Sweeper. So the appLsu'a..-4-- - 

this Tribunal for the relief as already indicated above.: 

-- 	 - 	 Me Sius for Mr. N.Rama Mohana Rao 

counsel for the applicant and Mr. V. Bhimanfla standing 

- 	
counsel for the respondents. One of the arguments of 



IN 	THE CENTRAL ADMINISTRATIVE TA ICAL2 

HYDERABAD BENCH 	AT RYDER ABRO. 

* * * 

O.A. 1621/93 	 Dt. of Decision 	2.2.94. 

Smt. M.Devi 
	

Applicant. 

Vs 

1. Union of India, rep.  by the 
Secretary to Government, 
ministry of Finance, 
Department of Economic Affairs, 
New Delhi. 

— 	 Security Printing Press, 
Mint Compound, 
Saifabad, 
Hyderabad. 

— 	 3The pay and Accounts Officer, 
Pay & Accounting Unit, 
Security Printing Press, 
Mint Compound, 
Hyderabad — 500 004. 	 .. Respondents. 

Counsel for the Applicant Mr. N.Rama Mnhnn 	O 	- 

- f 	 Counsel for the Respondents Mr. V.Bhi'manna, 	Addl.CGSC. 

CORAM: 

THE HON'BLE SHRT T rpArdnDarvuflDL ornn" 

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) 



r 	\I 

- m.4a

To  

t 

- 	 - 	•. 
3.. The Secretary to Govflriment. Union of India. 

Ministry of flnance, Dept.OI Economic Aft 
New Delbi.' 

2. me (Jfl fl1 Manager. Security printing ness. 
Mint Csmpound. saifabad. Hyde rabad. 

-i 3.- me Pay and Accounts Officer. Pay & Accounting Unit. 
- security Printing Press, Mint CoupOufld. n$erabad4. 

5, o 	t 	
Ci*.T.Hyd. di  

6. Ork coptC Library, ChT.Hyd. 	- 

1...-tne snare copy. 

*pvm 	 - 
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Mr. V. Bhimanna standing counsel for the responbents is, 
2 	c 	• 	- 	.: 	- 

that payment'o
- 
 t reliet on p'Sision isacoippansation for a 

hjgher cost of. living and as the appli-cant: 	an employee 

andis being paid, dearness relief an paythat she cannot 

- -V ... 	have the benefit of ;the.relja1$ for •dbarness:Jrel4bp on 

-- 	 .-L 	.•.. 	- 	. t•i 	••-_• 	li____ 	 -, 	. 

her pension. But fir. V. Shirnanna is not able to support 

his ar a 	I. 	 - 

umeflt5 by any statutgry rule
•
, circular or instruction. 

On the other hand this Bench in OR No. 1116/93 and Oh 

No. 1117/93 hajtaken the view that the relief on pension 

cannot be denied to a person, appoine4_ flfl_ flflgnaqQsnnnf 

grounds. This Benchattn relying on the decision{of 

Madras and Ernakulam Benchad held so. As a matter of 

rac;, fl similar 	thase;Lwere  decided  recently Sr this 
had 

Bench 	followed 	the decision of Madras and Ernakulam 

So in vie.s of 

this position it will be just and equitable to extend 

-- I. •?%J 'ilU 

OR No. 1117/93 to the applicant herein also, as the applicant 

too tint 
herein stands an a similar / 	4n all 	...-'-_ 	-. 

in OR 1116/93 and 1117/93. Hence the respondents are hereby 

directed to pay relief on family pension to the applicant 

-- 	- 

6. 	OP is allowed accordingly. Na Costs. 

Court Officer 	. 

Central Administrative Trjbunsj 	 . - 




